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Order

Petitioner Smt. Swapna Mitra and Sri Amal Mitra

have filed a petition U/S. 13 (B) of the Hindu Marriage

Act,1955 for dissolution of marriage on mutual consent by a

decree of divorce.

The case of the petitioners is that the marriage

between the parties was solemnized on 3.7.2003 in

accordance with Hindu rites and customs at Maa Bageswari

Temple, Bongaigaon. After their marriage both the

petitioner led their conjugal life. lt is contended that since

inception of marriager some differences of opinion cropped

up between the petitioners in regard to the manner, taste,

behaviour etc and though the Ist petitioner tried her level

best to adjust with the 2nd petitioner to lead a happy

conjugal life but the disputes and differences increased day

by day and the petitioners became unable to tolerate each

other and ultimately such disputes and differences of

opinion reached to such an extent that both the petitioner

were unable to live together as husband and wife and for

which the 1st petitioner compelled to come back to her

parental house on 1.3.2015. Several efforts were made

from the relatives and family friends of both the petitioner

to settle the disputes and differences, so cropped up

between the parties to enable them to lead a happy

conjugal life together but all in vain. Hence both the parties

mutually agreed and decided that there is no point for

continuance of the marital relationship and further agreed

upon for dissolution of marriage with mutual consent and

prays for dismissal of marriage by mutual consent by way of

decree of divorce. lt is also stated that the petitioner No. L

has no any claim for future maintenance allowances or

permanent alimony for herself from the petitioner No. 2.
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Both the parties have submitted their

evidence on affidavit wherein they have reiterated the

averment as stated in their petition'

From the evidence of the parties, it appears that

afrer the soremnization of their marriage, their relationship

deteriorated and they are not living together since

l.3.2ol5andthepresentapplicationisfiledon2g.B.20lT,
From all such matters on record' I am of the

view that the petitioners have made out a case for

dissolution of marriage by mutual consent' and it can be

reasonably concluded that their marriage has irretrievably

collapsed.Sotheyshouldberelievedfromsuchso-called

relationship like marriage by way of divorce'

ln view of the above' it can be held that the

petitionersareentitledtogetthereliefasprayedfor.
Accordingly, the marriage between the parties is hereby

dissolvedbymutualconsentbywayofdecreeofdivorce.
PrePare the decree accordinglY'

As dictated
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